ACT No. XX or 1860.

Passep BY THE Lecistative Covxcrrn or INDIA.

(Received the assent of the Governor General on the 1st May 1860.)

An Act for settling Promissory Notes of the Government of India producing an annual

income of one lac of Rupees and a Mansion-house and heredituments called

. Jfazagon Castle, in the Island of Bombay, late the preperty of Sir Jamsetjee

Jejeebhoy, Baronet, deceased, so as to accompany dnd support the title and dignity

of a Baronet lately conferred on him and the heirs male of s body by Her present
Majesty Queen Victoria, and for other purposes connected therewith.

WHEREAS by Letters Patent of her Majesty Queen Victoria by the Grace
of God of the United Kingdom of Great Britain and Ireland,

‘ Precamble.

Patent of Baronetcy. Queen, Defender of the Faith, dated at Westminster on -

or about the sixth day of August, in the Twenty-first year of Her Reign, and by

Warrant under the Queen’s sign-manual, Her said Majesty made known that

she, of her special grace, certain knowledge, and mere motion had erccted,
appointed, and created Sir Jamsetjee Jcjeebhoy, then of Bombay, Knight, but
since deceased (aman eminent for family inheritance, estate, and integrity of

* manners,) to and intothe dignity, state, and degree of a Baronet, and him, the”

...said Sir Jamsetjee Jejeebhoy for Hér Majesty, her heirs, and successors, she

;. did erect, appoint, constitute, and create a Baronet, by the said Letters Patent,

-t hold to him and the heirs male of his body law(ully begotten, and to be begotten
for ever

And whereas, in fulfilment of an engagement in that behalf made with Her
Proposdds Setﬂement in Magesty s Government, during the life time of the said-
support of dignity. _ Swrg 'Lmsetjee Jejeebhoy, deceased, the said Sir Jamsetjee
J ejeebhoy Was desir buca of setﬂmg n pex petuity such property on himself and the
A o heirs




e

heirs male of his body who .1r
adequate to support the
aforesaid. "

yas qelsed ‘of al ”\f[ansmn house
Of Mansion and other 80 heredlv , n.the Island of Bombay ca,lled
hereditaments. Mazagon Castle and an - absolute estate of 1nher1tance ;
therein, and was desirous in fulﬁlment of the aforesaid « engaoement of settling
And  of Covernmens & FOMISSOTy Notes m" the Gnvornmont nf India prodncing an
Promissory Notes. anunual inconie of one lac of Rupeos and the said Mansion-
house and heredit aments, to the uses, upon the trusts, and for the purposes.
mafter limited and dedared concerning the same 1*espect1ve]y : i

And whereas the sa1d Sir Jams

And whereas the said Sir Jamsetjee Jejeebhoy was also desirous -
B ) heirs male of his body to whom the =aid title and ‘Vdignitv* k
Desire of first Baronet v o
that his successors shonld  of Baronet should descend, should take and bear the
take his names. - « . . b .
names of “ Jamsetjee Jejeebhoy” in lieu of any other
name or names whatever which they respectively might bear at the time of such
descent on them respectively ; and he was also desirous that the Revenue Com-

missioner for the Northern Division of the Presidency of Bombay, the Accountant

“General, and the Sub-Treasurer at Bombay for the time being should be Trustees

of the aforesaid Promissory Notes, and be likewise the Trustees for carrying into
execution the general purposes and powers of this Act, with relation to the same
securities, and also with relation to the same Mansion-house and heredita-
ments.

And whereas the said Sir J amsetjee Jejeebhoy departed this life on the 14th
of April 1859, before the aforesaid engagement with Her Majesty’s Government
was carried outon his part, and by his Will, dated the 9th of April 1853, duly
signed and executed by him, gave and devised the residuc of his cstate, houses,
lands, securities, monies, and effects to and amongst his sons Cursetjee J amsetjee,
Rustomjee Jansetjce and Sorabjee Jumsetjee, and appointed his wife Avaboye
and his said three sons, the Executrix and Executors of his said Will and - -

the said Will has since been duly proved by the said Cursetjee Jamsetjee, Rustom-
and Whereas on the death of the‘* e

jee Jamsetjee and SomeGe quqetjee alone

amsegee JeJLLbhO}, deceased.
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And whereas the ‘said Cursetjee Jamsetjce, the second and present, Baronet,
Rustomjee Jamsetjee; and Sorabjee Jamsetjee as the sons, residuary legatees, and
executors of the said Sir Jamsetjee Jejeebhoy, deceased, and the said Avaboye,
now the Dowager Lady Jejeebhoy as executrix of the said Sir Jamsetjee Je-
jeebhoy, deceased, in fulfilment of the engagement so as aforesaid entered into
by the said Sir Jamsetjee Jejeebhoy, deceased, with Her Majesty’s Government,
are desiréus of s‘ettlling,the said Government Promissory Notes, and the said
Mansion-house and hereditaments so as dforesaid agreed to be settled by the said
Sir Jamsetjee Jejeebhoy, deceased, for the purpose of supporting the dignity of
the said Barouetcey, to the uses, upon the trusts, and for the purposes hereinafter-
limited and declared concerning the same respectively. And whereas the said

Dowager Lady.:Jejeebhoy is desirous that the said l\f[a,nsion-house and heredi-

to dower or v  other right, interest, or, estate whatsoever which
she, the sald Dowa, ¢jeebhoy, may or might have or claum to have in
the bdl(]_ pxennscs un custom or. law of the Parsees, or otherwise how-
soever ‘

And whereas the jaf fes‘ud purposeq cannot be effected without this Act of
the Legislative Councﬂ of Indla

It is enacted asr_follows:——(The sanction of Her Majesty having been pre-
viously obtained and signi\ﬁed in pursuance of an Act passed in the seven-
teenth year of the reign of Her said Majesty, entitled “ An Act to. provide for the
Government of India.”):

1. The Revenue Commissioner for the Northern Division of the Presidency of

e Tevens Commis. Bombay, thve Accountant General, and the Sub-Treasurer at
Lﬁnci(}ggsﬁzg %g;sgroﬁ, Bombay shall, for the purposes of this Act, be a Corporation;
and the Sub-Treasurer of: and such Revenue Commissioner, Accountant General,
ﬁﬁf}lﬁyeﬁﬁiﬁni@r@?ﬁé and Sub-Treasurer shall be, and they are hereby consti-
of this Act. tuted, as such corporation, the I'rustees for executing the
powers and purposes of this Act, and all the powers hereby vested in such Revenue
Commissionet, Accountant General, and Sub-Treasurer as Trustees for the pur-
poses of this f\,x(,L shiadl be exercised by the persows Lor the Lime being acting as such

Revenue (/ommlssmnel Accountant General, and & ub Treasurer.

11, The
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II. The present Baronet and all other the heirs male of the body of the
said first Baronet to whom the said title and- dignity shal]
The Present and all fu- . C . -
ture Baronets totakenames  descend, pursuant to the limitation of the Patent whereby
of first Barones. the said dignity is granted, shall take upon themselves res-
pectively the names of ‘“Jamsetjee Jejeebhoy” in lieu and in the place of any
other name or names whatever, and the present Baronet and all such other heirs
male of the first Baronet severally and successively shall be called by the names
of ““Jamsetjee Jejeebhoy,” and by those names shall name, style, and write them-
selves respectively upon all occasions whatsoever.

III. Immediately from and after the passing of this Act, Promissory Notes
Government Promissory  Of the Grovernment of India producing an annual income of
Notes producing anannual ¢ Jegs than one lac of Rupees shall be transferred into the

income of ome Lac vest ) )
in Trustees. name of the sald Corporation, who shall hold the same
upon the trusts and for the purposes hereinafter expressed concerning the same
(that is to say) upon trust, if' the same should be discharged by the Government
of India, to invest the said sum in or on any stocks, funds, or securities of the
Government. of the United Kingdom of Great Britain and Ireland or of the
On trust to re-invest, if Government of India, and in like manner as often as the
. paid off. _ same shall become necessary, to alter, vary, and change
such stocks, funds, and securities for others of the same or like nature, and upon
further trust, from time to time to'pay and apply the dividends, interest, and
annual income of the said stocks, funds,. and securities unto and for the benefit of
Andto pay income to the the present Baronet, and the person who, as heir male of the
Baronet for thetime belng.  hody of the said first Baronet, shall, for the time being, have
succeeded to and be in the enjoyment of the title of Baronet conferred by the said
Letters Patent as aforesaid, notwithstanding any rule -of law or equity to the con-
trary, and upon failure and in default of heirs male of the body of the said first
Baronet to whom the same title and dignity of Baronet may descend, upon trust for
the present Baronet, his executors, administrators, and assigns, which ultimate
remainder or reversion, it shall be lawful for the present

With ultimate trust for ‘ . o L
g:?daﬁiii?altﬁ:xeﬁé l?a.roneb, 'hlS execut.ors, a(lmlm?trators, and a331gns, at any
assigns and power todis- time or times, during the continuance of the said title and
pose thercof. dignity of Baronet, and until there shall be a failure of
girs male of the body of the said first Baronet as aforesaid, to assign, transfer,

teath, and dispose .of by deed or will; or other assurance or assurances.,

IV. The
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IV. The Trustees for the time being acting in the execution.of the trusts
Powet to Trustees to in- ~Héreby ‘created during the minority of any person for the
t the surpl 1in-cyiz : N . L
ot jﬁglplg’zoi’,‘;‘ e th *-ﬁ:m bemg»en’mtled to and in enjoyment of the said dignity
Trust: Pund and premises.= - Baroriet under the limitations of the said Letters Patent
during the mlnomty of any R ) ) >
Baronet; &c. shall pay and apply for and towards the maintenance, educa-
tion, and benefit of sach Baronet;in each and every year during such his minority
as aforésaid, s6 much only of the arinual interest, dividends, and income of the
said Trust Funds and premlses as such Trustees shall, in their discretion, think

proper, and shall, from fime to timé, invest the residue of the said 'annual

dividends, interest, and income of the said Trust Funds and premises in and
upon the stock, funds, and securities of the Government of the United Kingdom
of Great Britain and Ireland, or of the Government of India, and shall, upon such
Baronét attaining his majority, pay over, transfer, and assign to him or as he
shall direct, and for his’ absolute beneﬁt the saldﬂnvestments and all accumula-
t1ons thereof

V The mansion-house and other hereditaments called Mazagon Castle,
Setﬂemem of Mansion situate in the Island of Bombay, with their rights, members,
&c., in support of Baro- and appurtenances, of which the said first Baronet was
metey.- seised to him and his heirs, shall, by force of this Act,
from and immediately after the passing thereof, stand limited to the uses following
| (that is to say,) to the use of the present Baronet, and the heirs male of the body
‘of the said first Baronet who may succeed to the title of Baronet, conferred by
the said Letters Patent as aforesaid, and upon failure and default of heirs male
of the body of the said first Baronet to whom the same title and dignity of
Biaronet may descend as aforesaid, to the use of the present Baronet, his heirs,
With ultimate remainder @04 assigns for ever, which ultimate remainder orreversion
o tszdse;g“;‘illggoéﬁ;o‘s’; it shall be lawful for him and his heirs and assigns, at any
thereof. time or times during the continuance of the said title and-
dignity of Baronet, and until there shall be a failure of heirs male of the body"
of “the said first Baronet as aforesaid, to grant, convey, devise, and dispose of by~
deed “or will, or by any other assurance or assurances by which such an estate in
remainder ot reversion is capable by law of being conveyed or disposed of, by .
Parsee inhabitants of British India. '

3

VI Provided always that in case any person who for the. time b‘einrg
o shall be the heir male 6f thebody-of the-said first Baronet -
Provision in case of re-
fusal or fdiscontinuzmce of 1o whom tle said title of Baronct shall have descend ed,
names of first Baronet.
. shall, for the space of one whole year alter he shall, by
virtue




- virtue of this Act, beeo
said stocks, funds, and s
ploﬁts of the sald here £

'chlpt of the rents and
] aﬂ for thﬂ space of

rembefore ena(,ted or In
atnes“slialli for the”“Sp&G:e"Of:*SiX cal-
‘life; discontinue so-to*uise’ such

i

'éasés, ‘the cstate or-interest ‘of the

person who shall so refuse or 1iég Gt 'toise, or having used shall so discontinue
to use the said names of “dJ amsetjee J &jecbhoy” shall, during the remainder of
his respective natural life, be suspended and that during any and- every such
suspension, the dividends, interest, and income of the saidstocks; funds, and
securities and the possession and' actual occupation, and also the ventsangd pro-
fits of the said hcreditaments, ghall devolve and Dbelong to the pelson who, as
'~ heir male of the body of the first Baronet, would have succeeded  to and been
in the enjoyment of the title of Baronet conferred by the said Letters Patent in
case the person.so refusing or neglecting to use or discontinuing to vse the said
names of “Jamsetjee Jejeebhoy” had departed this life, but if there should be no
such heir male, then to the person or persons who would be entitled to the
same in case there had then been a total failure of 1ssue male of the first Baronet

entitled to the sdid dignity of Baronet.

VIL Tt shall be lawful for the present Baronet and for any person upon
Baronet in possession DO the said title of Baronet shall, from time to time,
may jointure. descend, when in the actual enjoyment of the said title, and
who shall not refuse, neglect, or discontinue to use, for the respective periods
" hereinbefore in that behalf mentioned, the said names of “ Jamsetjee Jejeebhoy”
as hereinbefore enacted, either before or after his marriage with auy woman or wo-
‘men by any deed or deeds, writing or Wﬂtings with or without power of revocation
to be by him sealed and delivered in the presence of two or more credible wit-
nesses (but subject and without prejudice to any annuity or annuities, if any,
which shall be then subsisting and payable by virtue of any appointment made
under and in pursuance of this present power) to limit and appoint unto any
woman or women whom he shall marry for her or their life or lives, and for her
or their jointure or jointures in bar of dower or other legal or customary rights,
y annuity or yearly sum not exceeding the sum of Company’s Rupees ten
usand, clear of all taxes, chavges, and deductions whatsoever, 0. commence

ake. OITO(,L nnmedm’[ely after the decease of the person hmiting or appomtlnu :
: the




t, and an-
1m(“ome of the said stocks funds and secmltles and to be p'ud and payable
equal half yearly payments on the thirtieth day of June and the thirty- first day
of December, the firstof the said half-yearly payments to be made on the half-
yearly day which shall first happen after the decease of the person who shall have

appointed such annuity ov yearly sum, provided always that, in case any person
on whom such title shall descend, shall have refused or neglected to use the names
of “Jamseljec Jejeebhoy” or shall discontinuc to usesuch names for gix calen-
dar months consecutively during his natural life, every such limitation and appoint®
ment, either previously or afterwards made by him, shall be and become inoper-
ative and invalid, and no such annuity thereby created or appointed shall take
effect or be payable or chargeable on the said stocks, funds, and securities not-
withstanding any such limitation or appomtment.

VIII. Provided always that the said dividends, interest, and annual income

L of the said stocks, funds, and securities shall not at one
Limit of aggrogate of . . ]

jointure payable contem- and the same time be subject to the payment of more than

ly. :
Poraneotsy the yearly sum of Company’s Rupees twenty thousand for

or in respect of ‘any jointure or jointures wlich shall be made in pursuance of -

the power hereinbefore contained, so that if by virtuc of, or under the same
power, the said dividends, ‘intcrest, and annual income would, in case this
present provision had not been inserted, be charged at any one time with a greater
yearly sum for jointures in the whole than the yearly sum of Company’s Rupees
twenty thousand, the yearly sum which shall occasion such excess, or such part
" thereof as shall occasion the same, shall during the time of such excess abate

and not be payable. ‘ |

IX. The said Mansion-house and hereditaments called Mazagon Castle,
Manston-homs and horo. with their rights, members, and appurtenances, _Sha,ll not
. g(i)tgg:sgrts not tobesubject  be subject to dower of the said Dowager Lady Jejeebhoy
: ' the widow of the first Baronet or of the wife or wives of
z'the present Baronet, or of any of the persons who may successively be entitled
thereto under the aforesald limilations, or o any other right, interest, or estate
_Whatsoever which the said Dowager Lady Jejeebhoy or any, such wife or wives
may or m.ight have or claim to have in the said Mansion-house and hereditaments
under any.custom or law of the Parsees, or otherwise..howsoever{

X
F) "N

Subject
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X. Subject to the enactments, contamed in the third and fifth Sections,
Alienation prohibited du- W1th respect. to the ultimate remainders or reversions, so
ring the Baronetey. long as the said title and dignity of Baronet.shall endure,
and until there shall be a failure of heirs male-of the body of the first Baronet
to whom the; said title and dignity of Baronet might descend pursuant to the -
limitations of the Patent whereby the said dignity was granted, neither the
present Baronet nor any of the heirs male of the body of the first Baronet in
Whose fayor trusts are hereinbefore declared of the dividends, interest, and annual
income of the said stocks, funds, and securities, or to whom the said Mansion-
house and hereditaments called Mazagon Castle shall stand limited wnder this
Act, shall transfer, dispose of, alien, convey, charge, or encumber the said
stocks, funds, and securities, or any part thereof, or the dividends, interest,
“and anhual income thereof, or of any part thereof, or the said Mansion-house or
hereditaments or any part thereof, for any greater or larger estate, interest, or
" yime than during his natural life, and for such portion thereof ouly as he shall
continue to use the names of “dJamsetjee Jejeebhoy,” nor shall have any power
to discontinue or bar the estate of any person or persons for whose benefit
trusts are declared by this Act of the dividends, interest, and annual income of
‘the said stocks, funds, and securities, or to or upon whom the said Mansion-house
and hereditaments and the rents and profits thereof arve by this Act limited to
come o1 devolve lu any manner whatsoever either by default or otherwise, or to
prevent any- such person or persons from succeeding to, holding or enjoying,
‘ receiving or taking the same premises according to the true intent of the pro-
visions hereinbefore contained, nor shall the same premises or any of them be
held by any Court of law or equity to*have vested in any such person as afore-
said for any greater estate or interest than during his life, and only during such
portion thereof as he shall continue to use the names of ‘“Jamsetjee Jejeebhoy,”
and every attempt to make any conveyance, assignment, or assurance contrary to
the intention of this Act shall be, and is hereby declared and enacted to be void.

X1. If at any time hereafter the said Offices of Revenue Commissioner

) ; for the Northern Division of the Presidency of Bombay
Power to the Governor ’
. in Council of Dombay to Accountant Gemeral, and  Sub-Tressurcr at Bomibuy or

appoint holdi . .

o e;;mg’,‘j;“’“gmwi "5 any or either of them shall be abolished or cease to exist, it
Wrustees under this Act, in  ghal] he lawful to and for the Governor in Council of Bom-
~ bay for the time being with the consent and approbation of the -
- person f01 the time being in the actual enjoyment of the said
{ 1Jltle of Baronet, and using the said. names of “J amset]w Je- ©

jeebhoy”
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Trustees or Trustee in the execution of the trusts cleated by this Act and upo
such nomination and appointment the said Trust Funds and premises shall by force
of this'Act_ forthwith vest inthe persons or person’ so nominated and appointed
Trustees or Trustec as lastly mentioned, together with the then continuing Trustees
or Trustee, butif there shall be no such continuing Trustees or Trustee then in
new Trustees only upen and for the trusts and purposes hereby created and de-
clared, and when and so often as any such nomination and appointment shall be
made, such new Trustee or Trustges jointly with such continuing Trustees or
-Trustee, or such new Trustees only, as the case may be, shall be, and they are here-
by constituted a Corporation for executing the powers and purposes of this Act.

XII. The Trustees for the time being acting in execution of the truts and
Trustees indemanity” their saccessors respectively, shall be charged and chargeable
for such monies only as he and they respectively shall actually receive by virtue of
the trusts, powers, and provisions of this Act, notwithstanding his, their, or any of
their giving or signing, or joining in giving or signing any receipt or receipts for the
sake of conformity ; and he and they respectively shall not be answerable or account-
able for any banker or broker, agentor other person witlh whom or in whose hands
any part of the said trust money shall or may be deposited or lodged for safe
custody or otherwise in the execution of any of the trusts, powers, and provisions
hereinbefore created or contained ; and the Trustees for the time being acting in
execution of the trusts and powers hereby created and reposed in them respec-
tively, and their successors respectively, shall not be answerable or accountable
for the insufficiency or deficiency of any security or securities, stocks or fundsin
or upon which the said trust money orany part thereof shall be placed out or
nvested, 1or for any other misfortune, loss, or damage which may happen in the
execution of the aforesaid trusts, powers, and provisions, or in relation thereto ;
and it shall be lawful for him and them respectively with or out of the money
which shall come to his or their respective hands by virtue of the trusts and pro-
visions of this Act, to retain and re-imburse to himself and themselves respectively
all costs, damages, and expenses which he and they respectively shall or may sus-

tain, expend, or disburse in or about the oxecutwn of the afore aid powers, trusts,

and provisions, or in relation thereto. _
# o X111 Saving

powers hereby created and reposed in them respectively, and’

i




ACT No. XX or 1860.

XTI Saving always to the Queen's Most Excellent Majesty, Her heirs
and successors, and to all and every other person and persons
bodies politic and corporate, and‘his, her, and their respec-
tive heirs, successors, executors, and a(lministl‘ato1's and every of them (other than
and except the said Sir J amsetjee Jejeebhoy, deceased, his devisees, heirs, and
assigns), all such estate, right, title, interest, claim, and demand whatsoever of, in, to,
out of, or upon the said Mansion-house and hereditaments called Mazagon Castle,

General saving.

or any part or parts thereof, as they, every or any of them, had, before the passing
of this Act, and would, could, or might have had, held, or enjoyed in case this
Act had not been passed.




